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Legal Adviser in EP F. Organisation

8 g SHR1 RAM PRAKASH TRI
PA%' I Vil the Mimnnter of PARLIA
MENTARY AFFAIRS AND LABOUR
be pleased to state

() wacther the Employees 1rovident
Fund Organsation 13 having a legal
adviser

(b) whether 1n many important court
cases, the opmion of that legal adviser
was nt sought or were sought the same
was ignored and

(c) the details of those cases and the
reasons for not obtaining the advice of the
legal adviser or ignoring 1t where such
advice was  obtuned?

THE MINISTFR OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY  ATFAIRS (DR
RAM KIRPAL SINHA) (a) Ithas heen
reporte | by the Provident Fund A stho-
eities that they have a  part time Legal
Adviser

éb) and (c) Since the cases are conduc-
ted generally by the Central Govern-
m-nt Standing C 1s, the op of
part ime Legal Adviser 1s not sought
all cases There 13 no recent case where
his opmion was sought and ignored
However an the case of the Bihar Khadh
Gram |dyo§ Snuﬁh. Bihar, the Regional
Provid und there filed
a petitson for certificate of leave to appeal
on the anth September, 1977 beng the
Iast date for filing of such an apphcation
The Legal Advumer gve his opimion on
the same date at New that he

would not advse prefesring an appeal,

APRIL 27, 1078

Written Angwers 164
Policy for Review of Damages

'ATHI Will the Mmnter of PARLIA.
MENTARY AFFAIRS AND LABOUR
be pleased to refer to the reply gaven to
Unstarred %uaum No 4997 on the goth

P:;ﬁ; SHRI RAM PRAKASH TRI.

March 1978 regarding damages imposed
by RPFQC rev by CPFC and
to state,

a) the details of the policy for review
of ¢ unc;grs by ligher authority which were
mmpoved by RPFC,

(b) the name of the authonty by whom
this policy has been approved,

(c) whether i all the cases where
damages havebeen reduced by the present
Central Provid Fund C
and which have come to the notice of
the Central Goiernment the reduction
has bean 1n accordance with that policy,
and

(d) 1f not the reasons therefore and the
action proposed to be taken for not com-
plymng with the so called policy?

THE MINISTER OF STATE IN THE
MINISTRY 1 ABOUR AND PAR
IIAMENTARY AFFAIRS (DR RAM
KIRPAL SINHA) (a) and (b) A co,
of the circular bea mg Ne FP/E 12
(204) Daml';:;b dated the 24th Octoher,
1975 wssued by the Central Prowvident
Tund Commssicner to the Regional
Provident Fund Commuswoners 1s lad on
the Table of the Sabha (Placed tn Library
See no 1T—2711 98)

(c) and (d) The available wnformation
18 bemng studied

Complaints Re Belated Coverages
under EPF. and Miscellaneons
Provislons Act, 1952

f454 SHRI RAM PRAKASH
TRIPATHI

SHRI RAMESHWAR
PATIDAR

Will the Mimnuter of PARLIA.
MENTARY AFFAIRS AND LABOUR
be pleated to state

(a) whether Government have receved
complamts about many belated ¢ s
under the EPF and Mucellaneous Pro-
wvisions Act, 1952 1n the States of Kamataka
and Mah: tra,

b) 1f s0, the detml: of those belated
()1'0““lth + bel

coverages e perons respo ible
for that illegal action, and





